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MR. DEPUTY-SPEAKER : The result*
of the division is Ayes 32, Noes 103, The
motion iis not carried by majority of the total
mzmbership of the House and by a majority
of not less than two third of the members
present and voting.

The motion was negatived
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(Amendment of sections 292, 293 eic.)

SHRI TENNETI VISHWANATHAM
(Visakhapatnam ) : Sir, on behalf of Shri
D. C. Sharma, I beg to move :

“That the Bill further to Amend the

Indian Penal Code and to provids
for matters incidental thereto, as
passed by Rajya Sabha and as repor-
ted by Select Committee be taken
into consideration.™

This Bill was passed by the Rajya
Sabha. Then it came here and it was sent
toa Select Committee. The Select Com-
mittee took evidence and received memo-
randa from various associations and a cross
Sections of the society including professors,
artistes, film producers and exhibitors, book
publishers and advertisors lawyers’ associa-
tions, women lawyers’ associations and repre-
sentatives of studeats. There was a general
opinion that obscenity should be defined,
the law relating to obscenity should be stren-
gthened and the exceptions should be widened
and there should be a stricter control and
punishments and some provisions for artistic
appraisal. A commision for the purpose
has been suggested though not Included in
the Bill. There are no amendments and
I am moving that the Bill may be taken
1nto consideration.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SUKLA): Mr. Chairman,
Sir, I must thank the hon. Member Shri D C.
Sharma for having brought this very useful
Bill here and also Shrl Tennet! Viswanatham
who so ably conducted the proceedings of
the Select Committes where this Bill was
not unly concerned but improved upon.
I am sure this will fulfil a long-felt need to
contain the growth of obscene literature
in our country.

Shri Randhir Singh raised a point about
the Commission. There is no such provision
of a Commission as far as this particular
Bill is concernsd. Qualy the Select Co-
mmittee when it approved the text of the
Bill made an observation that the Govern-
ment might consider the desirability of
appointing an Act Commissson to go thro-
ugh it. The provision of an Act Commi-
ssion is not the part of this Bill.

As far as this Bill is concemed, I am
sure the hon. House will give its unani-
mous approval so that this social evil that
we are facing we will be able to tackle
with grealer vigour and on firmer grounds.
I would commend this Bill for the accep-
tance of the House.

MR. CHAIRMAN : The question is 1

“That the Bill further to amend the
Indian Penal Code and to provide for
matters incidental thereto, as passed
by Rajya Sabha and is reported by
Select Committee, be taken into consi-
deration.”

The motion was adopted.

MR. CHAIRMAN : We will now take
up clause by clause consideration. Since
there are no amendments, [ will put all the
clauses together. The question is )

“That clauses 1, 2, 3, the Enacting For-
maula and the title stand part of the

Bill",

The motion was adopted.
L]

Clauses 1, 2, 3, the Enacting Formula
and the title were added 1o the Bill.
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SHRI TENNETI VISWANATHAM : I
beg to move :

“That the Bill, as reported by Select
Committee, be passad’™.

MR. CHAIRMAN : As the House is
aware, the Indian Penal Code (Amendment)
Bill, 1967 was passed by Rajya Sabha on the
15th December, 1967. 1t was transmitted to
Lok Sabha on the 19th December, 1967.

Lok Sabha referred the Bill to a Select
Committee on the 1lth April, 1968. The
Select Committee presented its Report on the
1st May, 1969,

The Select Commiltee made certain
amendments in the Enacting Formula and
clauses 1 and 3 and the House has now accep-

ted all those amendments., They are as
follows :—
Page 1, line 1,—
Jor “Eighteenth™ substifute *‘Twen-
tienth” (1)

Page 1, line 4, —

Sor 1967 substitute “1969" (2)
Page 3,—

(i) afrer line 21, insert—

,(b) in section 108,—

(1) after the words “who, within or
without such limits,”, the brackets
and figure *(i)"" shall be inserted 1

(2) after clause (c), the following shall
be inserted, mamely ;

“(ii) makes, produces, publishes
or keeps for sale, imports, exports,
conveys, sells, lets to hire, distri-
butes, publicly exhibits or in any
other manner puts into circulation
any obscence matter such as is refer-
red to in section 292 of the Indian
Penal Code.”

(ii) line 22,—

for “(b)" substitute “*(c)" (3)
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Page 3, in the marginal heading to clause
3,—

for “‘section 99A and Schedule 117
substitute —

“sections 99A, 108 and Schedule II of
Act § of 1898, (4)

The question is :

*““That the Bill, as reported by Select
Committee, be passed.”

The motion was adopted.

17.21 brs.

REGULATION OF EXPENDITURE AND
ERADICATION OF CORRUPTION BILL

SHRI HUMAYUN KABIR (Basirhat) :
Sir, 1 beg to move :

*That the Bill to regulate internal
and external expenditure and payments
of the Governments of the Union,
the States and Union Territories, their
undertakings, concerns an institutions,
and all civic bodies, under their direct
and indirect control ; to maintain
watch over all business transactions of
trading and commercial establishments
to prevent leakage of Income-tax,
Sales-tax and other taxes and check
other malpractices ; and to eradicate
corruption black-marketing and smug-
gling, be circulated for the purpose of
eliciting opinion thereon by the 30th
August, 1969,

Sir, I am grateful to you and the House
for giving me an opportunity of moving a
Bill which I thick may prove to be of very
importauce in re-organising the economic
life of our country and eradicating certain
evils which are acting like a canker in the
‘body politics of our country. [ think there
will be general agreement that one of the
gravest dangers which faces Indian national
life today is corruption, This corruption
has entered into almost every aspect of life,
whether it be administiation, certain echelons
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of the judlclary. police, customs or income-
tax. [In every department of life whether it
be commerce or industry, agriculture, or
even private transactions between individuls,
corruption has pervaded the society in a way
which bodes il for the country unless we
can control it in time, It has become al-
most common talk that you cannot get any-
thing done unless there is some consideration
given for it.

I would submit that one of the major
reasons why corruption of this nature and
this magnitude has entered into our national
life is the presence of very large sums of
unaccounted money, There are, of course,
also other social factors. I think one of
the reasons why corruption is more rampant
today than it has been at any time in the
past is the fact that during the war period,
between 1939 to 1945, almost all standards
were violated. In many cases people be-
came rich overnight without any effort by
adopting means which cannot be justified in
any way, When all social values, all moral
standards were being destroyed by the impact
of war, it is pot surprising that it has
affected every aspect of our national life and
since then we have not been able to get over
that difficulty.

As I stated a moment ago, one of the
major reasons for corruption is the presence
of very large sums unaccounted money,
popularly called black money, in the hands
of some people.

There Is another new factor which has
come into our public life today. The
entire economic power of the country is
today concentrated in the hands of the
Government. In the past the administration
or Government had only political power.
Today, in addition to political power, there
is also economic power. We have a system
of licences, controls and permits, and vari-
ous kinds of restrictions on the normal
activities of the people which offer immense
opportunities for various types of corrup-
tion to those who want to exercise undesira-
ble and undesired privilege. The result is
that, in every aspect of national life, this
evil is eating into our vitals.

.
. "The figures of unaccounted meney . have
never been actually estimated and they can-



